NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL

24.805,2007

LP No. 28/20808 (DA 35/20085)

None presant for applicant.
Mr. V.S, Guriar, Counsal for respondents.,

~
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cearnad counsel for the respondents subrmits thad
the Hon'ble High Court the stayed the judgement of this
Tribunal.  Hence the <P s sine-die and consignad to
record. Mowever, the appiicant is a liberty to revive the
same by filing an MA in case the stay granted by the
Hon'ble High Court is vacated or the Writ Petition filed by

the respondents is dismissed, 1
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